
REGISTERED 

CENTRAL ADMINISTRATIVE TRIBtJIAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Iridiranagax' 
Bengalore - 560 038 

Dated 15 MAR1988 

APPLICATION NOS. 	188 to 215/8(fi) 

Reapondante 

V/s 	The AG (A&E), Karnataké & 2 Ore 

Shri K. Chandrashakhar 

19, Set N. Sukanya 

20. ShriS.A. Bhaekax'a 

21, Shri S.R. Chandrashekar 

Shri K. Narasimha Swam y 

Set B.V. Ream Ratna 

Shri B. Viawananda 

25, Shri K. Jayeram 

26. Shri M.S. Kriehnamurthy 

27, Shri C. Raghavendra 

Shri S. Viahwanath 

(Si PJo8. I to 28 - 

Senior Accountants 
Office of the Accountant General 
(Accounts & Entitlements) 
Karnataka, 8analore - 560 ecu) 

Dx' M.S. Pjagaraja 
Advocate 
35 (Above Hotel Swageth) 
1st Main, Gandhinag8x' 
Bangaloxe - 560 099 

pp.icanta 

Shri H. Gopelakrishna & 27 Ox's 

To 

Shri H. Gopalakriahna 

Shri K.R. Suri Babu 

Shri T.V. Kniahnan 

Shri P.S. Narayana Murthy 

5.. Shri H.N. Shankar Rao 

Shri R. Shujanga Rae 

Shri . Rukmangada Reo 

Shri T.N. Nagarajan 

9, Shri B. Ramachandra Gota 

10. Set S.N. Rukeini 

Shri B. Anahthachar 

Shri M.N. Seshadri 

13. Shri, 8.N.Ramalinga Swamy 

14 Set N. -Indumathi 

IS. Shri A. Sathyanarayana 

ShiSi H. K. Ananda Rae 

Set HG. Mahalakshmi 
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30. The Accountant General 
(Accounts & Entitlements) 
Katnataka, Bangalore - 560 001 

310 The Comptroller & Auditor General of India 
No., 10, Bahedur Shah Zafar Marg 
New Delhi - 110 002 

32. The Secretary 
ministry of fin&nce 
Deprtment of Expenditure 
Newl Delhi - 110 001 

33, Shri M. Vasudeva Pea 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - :560 001 

Subject * SENDING COPIES OF ORDER PASSED BY THE BENCH 

P1ese find enclosed herewith the copy of ORbER passed 

in the above said applications on 29-2-88. 

this Tribunal 

End :As above 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE 

DATED THiS THE 29th DAY OF FEBRUARY91988 

Present : Hon'ble Sri P,Srinivasan 	 Member (A) 

Hon'ble.Srj Ch.Ramakrjshna Rao 	 Member (j) 

Apylicatjon Nos.188 to 215/88(F) 
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H .Gopalakrishna, 

K.R.Suri Babu, 

T .V .Krishnan, 

P.S .Narayana Murthy, 

H.N.Shankar Rao, 

R.Bhujanga Rao, 

H.Rukmangada Rao, 

I .N .Nagaraf an, 

B .Ramachandra Gota, 

S .N.Rukmini, 

B.Ananthachar, 

M.N .Seshadri, 

B.N .Ramalinga Swamy, 

Smt.N.Indumathi, 

A .Satyanarayaaa, 

H.K.Ananda Rao, 

Smt • H.G .Mahalakshrni, 

K.Chandrashekhar(1) 

Smt.N .Sukanya, 

S .A.Bhaskara, 

8.R .Chandrashekar, 

K.Narasimha Swamy, 

Smt. B.V.Rama Rtna, 

B .Viswananda, 

K.Jayaran, 

N .S .Krishnamurthy, 

C.Raghavendra, 

S.Iishwanath, 

(-App1icants 1 to 28 working as 
Section Officers, in the Office of 
the Accountant General, Karnataka, 
Bangalore - 1.) 

( Dr. 1l.S.Nagaraja 	... 	Advocate ) 

Applicants 

vs. 

1. 	The Accountant General,(Accounts & 
Entitlements )Karnataka, Bangalore-1. 
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The Comptroller And Auditor 
General of India, No.10, 
Bahadur Shah Zafar flarg, 
New Delhi - 2. 

The Government of India, 
by its Secretary, 
Ilinistry of Finance, 
(Department of Expenditure), 
New Delhi - 1. 	 ... 	 Respondents 

( Sri f1.Vasudeva Rao 	•.. 	Advocate ) 

These applications have come up befOre the Tribunal 

today. Hon'ble f9ember(P), Sri P.Srinlvasan, made the following : 

OR DER 
4 

These applications have come up for admission before us 

today. Dr. M.S.Nagaraja appeared for the applicarits. 

2. 	 We admit these applications 
It 

as similarapplications 

filed earlier have not only been admitted but have also been decided 

by this Tribunal. 

Sri.P1.Uasudeva Rao learned Additional Standing Counsel 

for Central Government takes notice for the respondents. While 

admitting that the claim of the applicants is the same as that in 

A.Wo.1327 to 1332/86(1) 11.NANJUNDA SJJA'1Y AND OTHERS V. ACCOUNTANT 

GENERAL, VARNATAKA, decided by this Tribunal on 7/.7.1987 Sri 

Iasudeva Rao prays that he may be allowed time to 1ile rep1y tb' . 

thse applications. It is admitted by both sides tIat. the order of's 

this Tribunal in Nanjunda Swamy's case ha not beer appealed agaiist 

y the Respondents therein and has, therefore, become final. In 
I 	 •( 

'\1ew of the admitted position that the facts involed and e.&ssue 

—rFk  J ' 
. 	 - 	to be decided are the same here as in Nanjunda Swanly'E case we see 

I 	 no point in acceding to Sri Vesudeva Rao's request for time to file 
£JG ' 
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reply of the respondents to these applications. We, therefore, 

proceed to hear both parties to these applications on the merits of 

the applications. 

4. 	 We have heard both counsel on the merits of these 

applications. As stated above, it is common ground between the 

contendi,rig parties that the facts and the issue for determination 

in these cases are identical with those in Nanjunda Swamy's case 

as also in the case of Smt.S.6.Bharati and others J. Accountant 

General, Karnatake, in A.No.1078/87 to 1083/87. Therefore, in view 

of the decision rendered by this Tribunal in Nanjunda Swmay's case 

on 7/8.7.1987 and followed in Srnt.S.C.Bharati's case with which 

we respectfully agree, we pass the following orders. 

(1) We declare that the applicants are entitled for 
the revised pay scales extended by the Government 
of India in its order No.F.5(32)-E.JII/86-Pt.II 
dated 12.5.1987 from 1.1.1986. 

(ii) We direct the respondents to fix the pay scales 
of the applicants in the revised pay scales in 
terms of order made by the Government of India on 
12.6.1987 from 1.1.1986 and extend all such con-
sequential monetary benefits flowing from the 
same to them from that date with all such expedi-
tion as is possible in the circumstances of the 
cases and in any event on or before 30.4.1988. 

.5. 	 Applications are allowed. But in the circumstances of 

,these cases, we direct the parties to bear their own costs. 

1EMBER (A) 	I 

TRUE CO" 

Sc\ 
r1ErBER (3) 

UTY (1sTmA (Jnfl 
CENTRAL ADMI'4ISTRATiVE TRI3'UNAL 

ik 
	 .8ANGALQr1 



REG ISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

 

IA I IN 

Commercial Complex(BOA) 
Indiranagar 
Bangalore - 560  038 

Datedi 9 M AY 1988 

APPLICATION NOS, 	263 to 281, 4t.6, 21 to 26. 28 to 33 
39 to 44. 59 to 63. 120. 121 to 132w 

135 to 139.188 to 215, 218 to 2399 
240 to 251 253 to 262, 283 to 303, 
415 to 43588(F) & 1078 to 1083/87(f) 

pplic ant a 

Set A. Manjula & Ore 

Reseondente 

V/a 	The Aócountant General (A&E), Karnataka, 
Bangalore & 2 Ore 

To 

I. or N.S. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
let Main, Gandhinagar 
Bangalore - 560 009 

The Accountant General 
(Accounts & Entitlements) 
Karnatbka 
Bangalore - 560 001 

The Comptroller & Auditor General 
of India 
No. 10, Bahadur Shah Zafar Marg 
New Delhi - 110 002 

The Secretary 
Ministry of Finance 
Department of Expenditure 
New Delhi - 110 001 

Shri M.S. Padmerajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

6. Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject z SENDING COPIES OF ORDER PASSERBY THE BENCH 

Please find enclosed herewith the copy of ORDER passed by this Tribunal 

in the above said applications on 4-5-88. 

(JUDICIAL) 

Encl I As above 

S 

I 



In the Central Administrative 
Tribunal Bangalore Bench, 

Ba*igalGre 

ORDER SHEET 
263 to 281, 4 	21 to 269  28 tp 33, 39 to 449  

Application Nos............... ..... ... 
59 to 63, 120, 121 to 132, 135 to 1399  188 to 215, 	Respondent 
218 to 2399  240 to 251, 253 to 2, 283 to 3039  
415 to 435/88(F) & 1078 to 1083/87(r) 

V/s 	The AG (A&E), Karnataka, B'lore & 2 Ore 
Advocate for Respondent 

P1.5. Padmarajaiah 

Applicant 

Smt A. Menjule & Ore 
Advocate for Applicant 

Or M.S. Negaraje 

Date I 	 Office Notes 
	 Orders of Tribunal 

TRUE COPY 

ER 

LNT RT 	ATIVE T1INAt 
ADDIT134AL 8E1CH 

BANGAL8 

LtAR  R 

Applicants by Dr.m.S.Nagaraj 
and respondts by Shri P1.S.Padmarajaiah. 

Shri Padmarajaiah requests 
for extasiOfl of time by three months to 
comply with our orders. Dr.Nac8rai 'has 
no objection. Request granted. 

Scft 	- 
[E1B EtTi 	- 

4.5.88 

ca 
EER(J), 
4.5.88 


